
CENIRAL ADMINISIHAIIVE TRIBUNAL, PHINCIPAL.-ENCH 

OA NO. b97/2003 

New 1)e lb i this the 211d day of Apr i I 2003 

HONTLE 511. KULL) 11-' SI NGLI, MEMBEH ( J 

Sb. Cli intaman 
8/0 Sh. Ham Saran 
Kb . . Northern H a, i I. w a y 
C/o SSE (Shatabadi & Ha jduiani Power Car) 
LOG Shed, Ajmeri Gate, 
New Delhi. 	 . . 	Applicant 

(By Advocate: Sb. San,jay Shangai'i ) 

V e r S us 

.1.. 	the General Manager, 
Northern Ha i. Iway, 

Baroda House, New Delhi. 

2. 	1 he l)i. V 1 s I on a I H a. i I way Ma. ii age r 
Northern Ha. i J.way , DHM Off ice 
Chelrnsford Road, New Delhi. 

The Senior Section Engineer (}'. C. ) 
Shatabadi LOG Shed, 
Northern Ha.i iway. Ajmeri Gate, 
New He lb i. 	 . . . . 	Respondents 

Heard learned counsel for applicant. 

Learned counsel for applicant submits that he had been 

earl icr paid overtime a I lowance for s irni lal' duties performed 

but 	now 	the respondents have ci i scont i nued to pay 	the same. 

After hearing the 	learned counsel 	for the applicant 	and going 

through the 	record 	I. 	th.i nk 	that 	this OA 	can be disposed of 	at 

this stage I tse I f by d i rect ing the respondents to dcci de the 

representa,t ton made by the applicant, which has not. st 1 11 been 

decided, by pass ing a reasoned and speaking order. 

Accord ngly , the OA stands disposed of with the ci irect ion 

to the respondents to decide the representation by passing a 

reasoned and speak i rig order within 2 months from the date of 

l'ece ipt of a copy of this order. 

(1l)iL'SNGH) 
Member (J ) 

sd' 


